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(SOCIAL: WELFARE & SOCIAL EDUCATION)

No. F. 21/SW/96(L-I) Dated, Agartala, the 20th April, 1998.

“THE PIiRSONS WITH DISABILITIES (EQUAL OPPORTUNITIES, PROTECTION OF RIGHTS
& FULL PARTICIPATION) RULES, 1996”

NOTIFICATION

In exercse of the powers conferred by sub-sections (1) and (2) of sections 73 of the Persons with
Disability (Fqual Opportunities, Protection of Rights and Full Participation) Act, 1995 (1 of 1996),
the Governor is pleased to make the following rules namely :

CHAPTER—I
. Preliminary
1. Short Tirle and Commencement :—

(a) These rules may be called the Persons with Disabilities (Equal Opportunities, Protection -of
Rights and Full Participation) Rules, 1997.

(b) They shall come into force on the date of their Publication in the Official Gazette.
2. Definition :—In this rules unless the context otherwise requires :—

(a) “Act” means the Persons with Disabilities (Equal Opportunities, Protection of Rights and
Fuil Participation) Act, 1995 (1 of 1996).

(b) “Chairperson’” means a Chairperson appointed under the Act.

(¢) “Committee” means the State Coordination Commitiee.

(d) “Government” means the Government of Tripura.

(e) "“Vice Chairperson” means a Viece Chairperson appointed under the Act.
(f) “Member” means a member appointed under the Act.

(g) “Member-Secretary” means a Member—Se'cretary appointed under the Act.

(h) “Special Employment Exchange” means Special Employment Exchange, Special Cell in normal
employment exchange and such employment exchange which may be notified as special
employment exchange by Notification in the Official Gazetie.

- {1) “Year” means the financie! year commencing on the first day of April. .
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CHAPTER--II

53

3. Guidelines for evaluaticn and assessmeng of various disabilities.

The general guidance for evalution and assessment of varlous disabilities issued by the Govern-
men: of India in the Ministry of W elfare vide No. 4-2/8 3-HW. III dated the 6th August, 1996 and as
may be amended from time to time shall be followed for evaluation of various disabilities specified
in section 2(b), (e) (1), (n), (0), (4), (¥), (t), and (u) of the Act.

4. Authorities to give Disability Certificaie.
(1) A Disability Certificate shall be issued by a Medical Board duly constiluted by the State

Government.

(2) The State Government shall constitute a Medical Board consisting of at least three members
out of which at least one shall be a specialist in the particular field for assessing Locomotor/visual
including low vision/hearing and speech disability, mental retardation and leprosy cured, as the case
may be.

5. (1) The Medical Board shall, after the examination, give a permanent disability Certificate in case
of such permanent disabilities where there are no chances of variation in the degree of disability.

(2) The Medical Board shall indicate the period of validity in the certificate, in case where there is
any chance of variation in the degree of disability.

(3) No refusal of disability certificate shall be made unless an opportunity is given to the applicant
of being heard.

(4) On representation by the applicant, the Medical Board may review its decision having regard
to all the facts and circumstances of the case and pass such order in the matter as it thinks fit.
6. The Certificate issued by the Medical Board under rule 5 shall make a person eligible to apply for
facilities, concessions and benefits admissible under schemes of the Government or non Government
Organisations subject to such conditions as the Central or the State Government may impose.

CHAPTER—III
7. The State Co-ordination Committee.

The State Government shall constitute a body to be known as State Co-ordination Committee
under section 13 of the Act.

8. Membership Roll. RGN e WS T
The Member-Secetary shall keep a record of names of members and their addresses.
9. Chance of Address:—

If a member changes his address, he shall notify his new address to the Member-Scretary, who
shall there-upon enter his new address in the official records (but if he fails to notify his new address,
the address in the official records shall for all purpose be treated as his correct address).

10. Daily and Travelling Allowances.

(1) Non-official members of the Committee, resident of Agartala, shall be paid an allowance of
rupees seventyfive per day for each day of the actual meeting of the Committee.

(2) Non-official members of the Committee not resident of Agartala shall be paid daily and
travelling allowances for each day of the actual meeting at the highest rates admissible to a class T
Officer of the State Government.

Provided that in case of a Member of State Legislature/District Council who is also a member
of the Committee, the said daily and travelling allowances shall be paid at the rates admissible to
him as member of Legislature/Council when the Legislature/Council is not in session and on pro-
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duction of a certificate by the member that he has not drawn any such allowance for the same
journey and halts from any other Government source.

(3) An official member of the Committee shall be paid daily and travelling allowances at the
rates admissible under the relevant rules of the respective Depariment under whom he is serving
on production of a certificate by him that he has not drawn any such allowance for the same
journey and halts from his or any other Department/source.

11. Notice of meetifxgs.

(1) The meetings of the Committee shall ordinarily be held in Agartala on such dates as may be
fixed by the Chairperson. ,l il
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Provided that it shali meet at least once in every six months.

2) The Chairperson shall, upon the written request of not less than ten members of the
Commitiee, call a sepcial meeting of the Committee.
(3) Fifteen clear days notice of an ordinary meeting and five clear days notice of a special

meeting specifying the date, time and the place at which such meeting is to be held and the
business to be transacted thereat, shall be given by Member-Secretary to the members.

(4) Notice of a meeting may be given to the members by delivering the same by messenger or
sending 1t by registered post ic his last known place of residence or business or in such other
manner as the Chairperson may, in the circumstances of the case thinks fit.

(b) No member shall be entitled to bring forward for the consideration of the meeting any

matter of which he has not given ten clear days notice to the Member-Secretary, unless the Chair-
person, in his discretion permits him to do so.

(6) (a) The Committee may adjourn its meetings from day to day or to any particular day.

(b) Where a meeing of the Committee is adjourned from day to day or to any notice of such
adjourned meeting shall be given to the members available at the place where the meeting
which is adjourned is held by messenger and it shall not be necessary to give notice of the
adjourned meeting to other members.

(c) Where a meeting of the Committee is adjourned not from day to day but from the day on
which the meeting is to be held to another date, notice of such meeting shall be given to
all the members as provided in sub-rule (4) of this rule.

12. Presidivg Officer.

The Chazirperson shall preside at every meeting o’ the Committee and in his absence, the Vice-
Chairperson shall preside but when both the Chairperson and the Vice-Chairperson are absent
from any meeting the members present shall elect one of the members to preside at that meeting.

13. Quorum.

(1) One-‘hird of the total members shall form the quorum for any meeting.

(2) If at any time fixed for any meeting or during the course of any meeting less than one-
third of the iotal members are present the Chairperson may adjourn the meeting to such hours on
the tfoilowing or on some other future date as he may fx.

{¢) No Quorum shall be necessary for the adjourn:d meetiing.

(4) No :natter which had not been on the agenda of the ordinary or the special meeting, as the
case may be, shall be discussed at adjourned meeting

(5) (@) Where a meeting of the Committee is adjourned under sub-rule (2) above for want of
quorum to the following day, notice of such adjourned meeting shall be given to the
members available at the place where the meeting which is adjourned is held by messenger
and it shall not be necessary to give notice of the adjourned meeting to other members.

{(b) Where a meeting of the Committee is adjourned under sub-rule (2) above for want of guorum

not to the following date with sufficient gap, notice of the such adjourned meeting shall be
given to all the member as provided in sub-rule (4) of Rule 11.
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14. Minutes,

(1) Record shall be kept of the names of members who attend the meeting and of the proceedings
at the meeting in a book to be maintained for that purpose by the Member-Secretary.

(2) The minutes of the previous meeting shall be read at the beginning of the every succeeding
meeting and shall be confirmed and signed by the presiding officer at such meeting.

(3) The proceedings shall be opened to inspection by any member at the office of the Member-
Secretary during office hours.

15. Mééntaining order at meeting.—
The Presiding Officer shall maintain order at the meeting.

16. Business to be iransacted at meeting.—

Fxcept with permission of the Presiding Officer no business which is not entered in the agenda or
of which notice has not been given his a member under sub-rule (5) of Rule 11, shall be transacted at
any meeting.

17. (1) At any meeting’ business shall be transacted in the order in which it is entered in agenda
unless otherwise resolved in the meeting with the permission of the Presiding Officer.

(2) Either at the beginning of the meeting orafter the conclusion of the debate on a motion
during the meeting, the Presiding Officer or a member may suggest a change in the order of business
as entered in the agenda and if the Chairperson agrees, such a change shall take place.

18. Decision by majority-

All Questions considered at a meeting of the Committee shall be decided by a majority of votes
of the members present and voting and in the event of equality of votes, the Chairperson, the Vice-
Chairperson or in the absence of both the Chairperson and the Vice-Chairperson, the member presiding
at the meeling as the case may be, shall have a second or casting vote.

19. No proceednng to be invalid due to vacancy or any defect.

No proceeding of the Committee shall be invalid by reasons of existence of any vacancy in or any
defect in the constitution of the Committee.

CHAPTER—IV
90. The State Executive Committee.
The State Government shall under section 19 of the Act constitute of the Committee.

91. Daily and Travelling Allowance.

(1) Non-Official members of the State Executive Committee, resident at Agartala shall bé paid an
allowance of Rupees seventyfive per day for each day of the actual meetings of the State Co-ordina-
tion Committee.

(2) Non-Official members of the State Executive Committee, not resident at Agartala shall be
paid daily and travelling allowances for each day of the actual meetings at the highest rates admissi-
ble to a class I Officer of the State Government.

(3) Official members of the State Executive Commitiee shall be paid daily and travelling
allowances, at the rates admissible under the relevant rules of the respective Department under whom
he is serving on production of a certificate by him tnat he has not drawn any such allowance for the
same journey and halts from any other Government soarce.




of Meetings.

{1) The meétings of the State Exccutive Committee shall ordinarily be held at Agartala on such
s= may be fized by the Chairperson. Provided that it shall meet at least once in three months.

9) The Chairperson shall upon the written reguest of not less than ten members of the State
putive Committee, call a special meeting of the Committee.

(3) Fifteen clear days notice of an ordinary rneeting and five clear days notice of a special
ing specifying the date, time and the place at which such meeting is to be held and the business
o iransacted thereat, shall be given by the Member-Secretary to the members.

" (4) Notice of a meeting may be given to themembers by delivering the same by messenger or
5 it by registered post to his last known place of residence or business or in such other manner
e Chairperson, may, in the circumstances of the case, thinks fit.

(5) No member shall be entitled to bring forward for the consideration of the meeting any matter
of which he has not given ten clear days notice to the Member-Secretary, unless the Chairperson, in
his discreation, permits him to do so. S

(6) (2) The State Executive Committee may adjourn its meetings from day to day or to any parti- !
cular day-

(b) Where a meeting of the Ttate Executive Committee is adjourned from day to day, notice of
such adjourned meeting shall be given to the members available at the place where the
meeting which is adjourned is held, by messenger and it shall not be necessary to give notice
of the adjourned meeting to other members.

(c) Where a meeting of thte State Executive Committee is adjourned not from day to day but
from the day on which the meeting is to be held to another date, notice of such meeting shall
be ziven to all the members as provided in sub-rule (4) of this Rule.

93. Presiding Officer.

The Chairperson shall preside at every meeting of the Board and in his  absence, the members
present shall select one of the members at that meeting.

24. Quorum,

(1) One-third of the total members shall form the quorum for any meeting.

(2) If at any time fixed for any meeting or during the course of any meeting less than one-third
of the total riembers are present. the Chairperson may adjourned the meeting to such hours on the
following or on some other future date as he may fix.

(3) No quorum shall be necessary for the adjourned meeting.

(4) No matter which had not been on the agenca of the ordinary or the special meeting as the
case may be, shall be discussed ai adjourned meeting.

5. (a) Where a meeting of the State Executive Committee is adjourned under sub-rule (2) above
for want of quorum io the follow ng day, notice of such adjourned meeting shall be given to the
members available at the place where the meeting which is adjourned is held by messenger and it
shall not be necessary to give notice of the adjourned meeting to other members.

(b) Where a meeting of the State Executive Committee is adjourned under sub-rule (2) above
for want of quorum not to the following date with sufficient gap, notice of such adjourned meeting shall
be given to all the members as provnded in sub-rule (4) of Rule 22.

25. Minutes

(1) Record shall be kept of the names of members who attend the meeting and of the proceedings
at the meeting in a book to be maintained for that purpose by the Member-Secretary.

(2) The minutes of the previous meeting shall be read at the begining of the every succeding
meeting and shall be confirmed and signed by the Presiding Officer at such meeting.

e




(3) The proceedings shall be open to inspection by any member at the office of the Member-
Secretary during office hours. j

96. Maintaining order at meeting.

The Presiding Officer shall maintain order at the meeting.

o

27. Business to be transacted ai meeting.

Execept with the permission of the Presiding Officer, no business which is not enlered in the
agenda or of which notice has not been given by a member under sub-rule (5) of the Rule 22, shall
be transacted at any meeting. \

28. (1) At any meeting business shall be transacted in the order in which it is entered in the agenda.

(2) Either at the beginning of the meeting or after the conclusion of the debate on a motion
during the meeting the Presiding Officer or a member may suggest a change in the order of business
as entered in the agenda and if the Chairperson agrees, such a change shall take place.

29, Decision by majority.

All question considered at a meeting of the Committee shall be decided by a majority of votes
of the members present and voting and in the event of equality of votes, the Chairperson, or in the
absence of Chairperson the member presiding at the meeting as the case may be, shall have a second

or casting vote.

30. No precceding to be invalide due to vacancy or any defect.

No proceeding of the State Executive Committee shall be invalid by the reason of existence of
any defect in the constitution of the Committee.

31. Manner and Purpose of Association of Persons with State Executive Committee.

(1) The State Executlive Committee may invite and person to participate in the deliberations of
its meetings, whose assistance or advice, is considered useful in performing any. of its function,
under the Act.

(2) 1f the person associated with the State Executive Commiliee under sub-rule (1) happens
to be a non-official resident of Agartala, he shall be entitled to get an allowance of rupees seveniy-
five per day for each day of actual meeting of the Commitiee in which he is so associated

(3) If such a person is not resident of Agartala he shall be paid daily and travelling allowances
for each day of the actual meeting at the highest rates admissible to a class 1 Officer of the State
Government.

(4) If such perton is a Government servant, or an employee in a Government undertaking, he
shall be entitled to travelling and daily allowances at the rates admissible under the relevant rules
appliable to him on production of a certificate by him that he has not drawn any such allowance for
the same journey and halts from Government or any other sources.

32 F¥ee for the Associaied person.

Notwithstanding anything in rule 31 the State Executive Committee may pay the  person
associatéd with the Committee, with the prior approval of the State Goovernment, such fees as the
State Government may determine depending on the nature of work assigned and the qualifications
and experience of the associated person.
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33! Tours by Associated person.

The Associated person may with the prior approval of the Chairperson undertake tours within

the State for the performance of the duties entrusted to him by the State Executnve Committee and

in respect of such tours he shall be entitled to travelling and daily allewances at the rates admissible to
a class I Officer of the State Government.




d4.  Associated Person not to disclose any information.

The Associated person shall not disclose any information either given by the State Executive
Commitiee or obtained during the performance of the duties assigned to him either by the Siate

Executive Committee or otherwise to any person cther than the State Executive Committee without
the written permission of the Chairperson of the Coramittee.

35. Duties and Funciions of the Associated Persons.

The Associated person shali discharge such duiles and perform such functions as are assigned
to him, by the State Executive Commiiiee.

‘

CHAPTER—V : Employment.
36. Computation of vacancies.
For the purpose of computation of vacancies for persons with disabilities in Group A.B. C and D post,

manuer of computation of vacancies shall be such as may be determined by the Government by instructi
or orders in this regard.

the
ons

37. Notification of Vacancies {o the Special Employment Exchanges.

(1) The following vacancies shall be notified to ths Special Employment Exchanges, namely : -

(a) Vacancies in posts of technical and scientific nature carrying a basic

month occurring in establishments in respect of which the State Go
Government under the Act,. and

(b) Vacancies which an employer may desire to be circulated to the Special Employment Exchange out-

side the State in which the establishment is situated, shall be notified to such Special Employment

Exchanges as may be specified by the State Government by notification in the Official Gazette, in

this behalf. A copy to the Notification of vacancies shall be sent to the concerned Vocational Reha-

bilitation Centre for Bandicapned.

(2) Vacarcies other than those specified in sub-rule (1) shall be notified to the

Exchange concerned. A copy of the notification of vacancies shall also be sent to

Rehabilitation Centre for Handicapped.

pay Rs. 1400/- or more per
vernment is the appropriate

local Special Employment
the concerned Vocational

38. Form and mauner of Netification of Vacancies.

The Vacencies shall be notified in writing to the concerred Special Employment Exchange and the follow-
ing particulars shall be furnished in respect of each type of vacancy, namely — :

1. Name address of the Employer :
+ 2. Telephone number of the Employer, if any:—
3. Number of Vacancies ;— :
(a) Type of workers required {Designation).
(b) () Description of dutics.

(il) Physical requircmients (i.e. job involves visual accuracy,
long hours sitting etc.),

(¢) Qualification _as required :—
(1) Essential.
(ii) Desirable.

(d) Age limits, if any ;—

(¢) Whether women are eligible ;—

frequent movement /walking continuous



4. Number of vacancies :—
Received for physically handicapped persons:

Orthope(hcaﬂy handlcapped 'Vlsﬁaﬂy handlcapped " Heanng Hand1capped

(a) Regular:—
{b) Temporary :—
(¢c) Ad-hoc etc. i —

5. Pay and allowances :—

6. Place of work (Name of town/village and District in which it is situated).
7. Probable dated by which the vacancy will be filled.

8. Particulars regarding Interview/Test of Applicants.

(a) Date of Interview/Test.
(b) Time of Interview/Test.
(c) Place of Interview/Test.
(d) Designation and address of the person to whom applicants should report.

9. Any other relevant information :—

The vacancies shall be re-notified in writing to the concerned Special Employment Exchange if there is any
change in the particulars already furnished to the Special Employment Exchange and Vocational Rehabilitation
Centre for Handicapped under this rule.

39. Time limit for the Notification of Vacancies.

(1) Vacancies required to be notified to the local Special Employment Exchange shall be notified at least
thirty days before the date on which applicants will be interviewed or tested where interviews or tests are heid
or the date on which vacancies are intended to be filled, if no interviews or tests aze held.

(2) Vacancies required to be notified to the local Special Employment Exchange under sub-rule (1) of
Rule 37 shall be notified at least three weeks before date on which applicants will be interviewed or tested where
interviews or tests are held, or the date on which vacancies are intended to be filled, if no interviews or tests are
held.

(3) An Employer shall furnish to the concerned Special Employment Exchange, the results of selection
within fifteen days from the date of selection.

49. Submission -of Returns.

(1) An Employer stall furnish to the local Special Employment Exchange quarterly returns in Form DPER
— 1 and biannial returns in Form DPER 11, as may be amended from time to time.

(2) Quarterly, returns shall be furnished within thirty days of the due dates, namely 31st March, 30th June,
30th September and 31si December.
(3) Biannial returns shall be furnished within thirty days of the due date as notified in the official Gazette.

41. Form in which record to be kept by an Employer.

An Employer shall maintain the record of employees with disabilitated in Form DPER-—III, as may bc
amended from to time.
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CHAPTER—VL

Commissioner for persons with Disabilities. ' 3
42. Procedure to be following by the Commissioner.

(1) A complaint containing the following particulars shall be presented by the complaint in person or his
agent to the Commissioner of persons with disabilities or be sent by registered post addressed to the Commi-
ssioner :—

{2} The name, description and the address of the complaint



.
(b) The name, description and the address of the opposite party or parties, as the casc may be 55
as they can be ascertain. .
(¢) The facts relating to complaint and when and where it arose.
(d) Documents in support of the allegations contained in the course.
(e) The relief which the complainant claims.

(2) The Commissioner on receipt of a complaint shail refer a copy of the complaint to the opposite party/
parties mentioned in the complaint directing hum to give his version of the case within a period of thirty days or
such extended period not exceeding iifteen days as may U. granted by the Commissioner.

(3) On the date of hearing or any other date to which hearing could be adjourned it shall be obligatory on
the parties or their agents ot appear before the Commissioner.

(4) Where the complainant or his agent fails to appear before the Commissioner on such days, the Commi-
ssioner may in his discretion cither dismiss the complamt on default or decide on merits.

(5) Where the opposite party or his agent fails to appear on the date of hearing the . Commissioner may
take such necessary action under section 63 of the Act as he deems fit for summoning and enforcing the atten-
dance of the oposite party.

(6) The Commissioner may dispose of the complaint exparte, if necessary.
(7) The Conmimissioner may on such terms as he deems fit and at any stage of the proceedings, adjourn the
hearing of the complaint.

(8) The complaint shall be decided, as far as possible, within a period of three months from the date of
notice received by the opposite party.

43. Salary and Allowances of the Commissioner.

The Comunissioner for person with disabilities shall be entitled to salary, allowances and other perquisites as
are available to Secretary to the Government of Tripura. The Covernment may, if it so feels, appoint one of the
existing Secretaries to the Government as Commissioner for persons with disabilities and the Secretary on being
so appointed shall exercise all powers and discharge all functions of the Commissioner for persons with disabili-
ties under the Act.

44. Submissioa of Report te State Government.

The Comniissioner shall submit report to the Government on the implementation of the Act at the interval
of six months in such manner that at least two reports are sent in one financial year.

45, Submissio: of Annual Report.

(1) The Commissioner shall as scon as possible after the end of the financial year but not latter than the
30th day of Sestember in the next year ensuing, preparc and submit to the Government an annual report giving
a complete account of his activities during the said financial year.

(2) In pariicular, the annual report referred to in sub-rule (1) shall contain information in respect of each
of the followir g matters, namely :--
(a) Names of Officers staff of the Board and a chart showing the Organisational set up.
(b) The functions which the Commissioner has been empowered under sections 60 and 61 of the Act
and the highlights of the performance in this regard.
(c) The main recommendations made by the Commissioner.
(d) Progress made in the implementation of the Act District-wise.
(¢) Any other matier deemed appropriate for inclusion by Commissioner or specified by the Govern-
ment from time to time.
: f : Sd/-Tllegible
; Director
Social Welfare & Social Education

Tripura, Agartala. f
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PART- | Orders and Notifications by the Government of Tripura,
the High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
EDUCATION DEPARTMENT
( SOCIAL WELFARE AND SOCIAL EDUCATION )
TRIPURA : AGARTALA.

No. F. 85-W-21/SW/96 (L-1)/7392-7452 Dated, Agartala, the 17th July, 2001.

In exercise of the power conferred by sub-section (1) and (2) of Section 73 of the
Persons with Disabilities (Equal Opportunities, Protection of Rights and Full Participation) Act,
1995, the Governor is pleased to make the following Rules to amend the “The Persons
with Disabilities (Equal Opportunities, Protection of Rights and Full Participation) Rules 1997,
namely :-

i (1 These Rules may be called “The Persons with Disabilities (Equal Opportunities,
Protection of Rights and Full Participation) First Amendment Rules, 2001.

{2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Persons with Disabilities (Equal Opportunities, Protection of Rights and Full
Participation) Rules 1897, (hereinafter referred to as the Principal Rules) after clause (g) the

following clause shallbe in-serted, namely :--

“(gg) Competent Authority means the competent authority appointed under
Section 50 of the Act.”

5. For Rule 40 of the Principal Rules, the following rules shall be substituted namely :--

“40. SUBMISSION OF RETURNS :--

(1)  -“An employer shall furnish to the iocal Special Employment Exchange quarterly
returns in Form DPER--1 within thirty days of the due date namely, 31st March, 30th June, 30th
September and 31st December.

—
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An emiployer shall also furnish to local Special Employment Exchange bi-annual
returns Form DPER--Il within thirty days of the due date as notified in Official
Gazette.”

4, in the Principal rules, for rule 41 the following rule shall be substituted, namely :--
“41- FORM IN WHICH RECORD TO BE KEPT BY AN EMPLOYER.
An employer shall maintain the record of employees with disabilities in Form DPER- I11.”
5 Atfter chapter V of the Principal Rules, the following new chapter shall be in-serted,
namely :--

CHAPTER-- VA.

36- A Procedure for Registration of Institution -

(1)

(2

3

“4)

The Application refferred to in sub-section (1) of Section 52 shall be made in
duplicate in Form [V to the Competent Authority.

The Application refforred to in sub-rule | shall be accompanied by a treasury
challan showing payment of fees under appropriate Head of Account.

Every such application shall be either personally delivered to the Competent
Authority or sent to him by registered post.

On recipt of the application referred to in sub-rule (1), the Competent authority
shall after noting there on the date of receipt by him of the application, grant an
acknowledgment to the applicant.

36- B ISSUE OF CERTIFICATE OF REGISTRATION.

Wher: an Institution is registered under sub-section 2 of Section 52, the competent
authority shall issue a certificate of registration in Form V to the Institution.

36- The Competent Authority shall maintain a register of Institutions in Form VI and shall
enter in it the particulars of every Institution registered by it provided that for each Institution, a
separate shall be used.

6- D Refused to grant of Certificate of Reqistration.

On recipt of the application and as soon as possible the competent authority shall make
such thereafter enquiry as he considers necessary to satisfy himself about eligibility of the
applicant for registration.

)

3)

Where the competent authority is of the opinion that the certificate of registration
should not be granted, he shall after affording reasonable opportunity to the
applicant to be heard, make an order rejecting the application.

The orders shall record the reasons for the refusal and shall be communicated
fo the applicant.
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36- E Terms and conditions of registration.

) Every Certificate of registration issued under sub-section 2 of Section 52 shal!

! be non-transferable.

2) The Institution should provide prescribed facilities to the persons with disabilities

4 and follow such standards as may be specified by the State Government.

3) It should implement the programmes relating to education and rehabilitation etc.
of persons with disabilitites without making any discrimination on the basis of
caste, creed or religion.

36- E The fees to be paid for issue of certificate of ragistration shall be Rs. 50/-.

36- G Validity of certificate of registration :—
Every certificate of ragistration granted under rule 36- B or renewed under Rule 37- A
shall remain in force for 3 years from the date it is granted or renewed.

36- H Intimation of changes of particulars of an Institution after registration :--

(1) Charges which o